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DA,312/96
Judgement
( As per Hon, Mr, Justice M.G. Chaudhary, VC )

Heard Sri Mohd, Ghulam Rasool, lesarned counsel
for the applicant and 5ri W.R. Devaraj, learned counsel
for the respondents,
2, By notification dated 9-2-1996, applicatibnsuere
invited by the office of Superintendent of Post offices
Cuddapah, for selectién to the puét of Extra Departmental
Branch Pest Master (EDBPM) at C. Kothapally, ED Branch
post office, The applicant claims that he is fully
eligible to apply for the said post and he is a perma=-
nent reaident of that village and he is therefore
entitled to be considered suitable for the said post,
3. Iﬁﬁg%otification prescribed that applicabions in
the ﬁrescribed proforma should be submitted accompanied
by prescribéd documents and certificates and it should
be Piled within the prescribed date. The applicant has
stated that he had made karal request to R-1 to con-~
-siderfhis name as per the aforeseid notification but the
respondent'No.1 has not considered the same and has
Fixedﬁﬁ@ﬁate'of inferuiau as on 89~3~1996, Aé a8 rasult, .i
of which he will be losing consideration of his candi-
~dature, ‘ ' | | ¢
4, The applicant has approached the Tribunal on very

vague pleadings. He has not stated as on what date he

has made the so called oral request or whether it was ’g
before the prescribed last date or thereafter, Moreovsr,
he has not explained as to how contrary to the specific
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To

1. The Superintendent of post Offices,
Proddaput, " Cuddapah Dist. '

2. The District EmployemgentOfficer
0/0 the Dis t.Employemtn Exchange,
mw@m,wm@uLML:

3. One copy to Mr.Mohd. Gulam Rasool Advocate CAT.Hyd.
4, Oné copy to Mr.N,R. Devraj, 8r .CGSC.CAT,Hyd.,

5. One copy to.Library, CAT Hyd. ' : :

6. One Spare. copy. . _ R g
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conditions prescribed in the notificution he could
make his appllcatlon arally.

5. Learned counsel for the respondents suates that

" there is no auah%thiﬁg&uf hnldlng 1nteru1eu or test

fcr appointment to the post of EDBPM. On what basis

the applicant has averred that "intervieu is fixed on
9-3-1996" is also not explaired,.

b, Learned counsel for the applicaent tried toarque
that the respondents are departing from the notification
and t rying to Pillim the vacancy by appointing a cendi-
date whose name is sponscored from the Empleyment Exchange
instead of the applicant, There is absolutely no basis
laid_f:;:—:jin the application for this sunmiésion.

We Pind it extremely difficult to locate any legal

right in the applicaﬁiéﬁ uhicﬁ can be é@&&ﬁt to have

bona o
been denied te him by the respondents. It ie-! therefore,

—_—

be stated that there is no cause of action disclosed

7)

inthis application sc as to deserve admission,
7. The application is consequently rejected. This
will not, however, preclude the applicant to apply in

1h )9..0/3-'{/"
the prescribed manner as and when further apportunxty

will be available tg him.

(H. Rajendrd Prjasad) (M.G. Chaudhary)
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Member (Admiyy Vice Chairman 4
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Dated : March 7, 96
Dictated in UOpen Court .
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0.A.No. .B\ﬂ ak )

T.A.NO. _ " (w.p.No. C)

Admitited and Interim directions

1 ssed as withdrawn.
' :DJ_SIT{:LSSE"d for default.
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